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Bill
himself there then he established him-
self in the rest of the country as well
Combridge and Oxford are 600 and
700 years old. There is no place in the
whole world where there is such a
coaunuous academic tradition as Ba-
naras has got. The students and tea-
chers of that place have a great tradi-
tion {o uphold and fulfil,

I would beg of them: let them for-
get small things, Let them remember
tney are heirs to a great heritage. Let
them see to it that peace prevails,
discussion -prevails, dialogue takes
place and violence is completely es-
chewed. If they do this, I hava no
doubt in mind there will be peace in
Baneras Hindu University and Kashi
Viswas Vidayala will once again be-
come one of the premier Universities
of not only this country but of the
entire wide world. With these words
I commend the Bill for the acceptance
of the House. '

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.
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MR. CHAIRMAN: It is left to the
House. If the House agrees, we can-
do so.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH: I had consulted the
Law Minister because Mr. Limaye
mentioned this to me earlier and he:
said that he had absolutely no objec-:
tion Lo pass it without discussion if the:
House so desired. If the House per-
mits it, I shall move the motion on
his behalf. I move on behalf of Shri.
Govinda Menon:

“That the Bill to make provision
relating to marriages of Citizens of
India outside India, as passed by
Rajya Sabha, be taken into consi-
deration.”
MR, CHAIRMAN: The question is:
“That the Bill to make provision re--

lating to marriages of citizens of
India outside India, as passed by
Rujya Sabha, be taken into consi-
aeration.”

The motion was adopted.

MR CHAIRMAN: We shall take up
clause 2. I think that amendments are:
not being moved.
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‘MK. CHAIRMAN: At this stage we
ate on a particular Bill. After this Bill
is disposed of we can consider other
Bills, I shall put all the clauses to the
vote of the House. The question is:

“That Clauses 2 to 30 stand part
of the Bill.”

The motion was adopted.
<Clauses 2 to 30 were added to the Bill,
The First Scheduled, the Second Sche-
-dule and the Third Schedule, Clause 1,
‘the Enacting Formulg and the title
were added to the Bill.

SHRI RAGHU RAMAIAH: I beg to
Jueve:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

MR. CHAIRMAN: Regarding Mr.
Frakash Vir Shastri’s suggestion, since
‘there are some members who are op-
‘posed to it, it cannot be done. Now
we will take up the Bihar Bill.
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